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BEFORE THE HONOURABLE NATIONAL GREEIII TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Apptication no. 7 | f 20 19

AppHcant Sri. Sanjeev S.J.,
Presidenf
Environmental Protection and Research Council

Vs

Respondent(s) State of Kerala & Others

REPORT FILED BY THE JOINT COMMITTEE CONSTITUTED AS PER ORDER
DTD 30-07-2019

IN ORIGINAL APPLICATION NO. 7II2OI9

Background

The Honorable National Green Tribunal vide order dated 30.07.2019 directed
to constitute a joint committee of representatives of Cenftal Pollution Control
Board and Kerala State Pollution Control Board and to file a factual report &
veriff the ground realities in the matter of "sanjeev 5.J., President, Environmental
Protection and Research Council V/s. Gout. of Kerala. " The above matter is

pertaining to misrepresentation of the facts about actual built up area in the
construction a project undertaken by IWs. Dragonstone Realty ht. Ltd., in
Technopark, Govt. of Kerala, Trivandrum to obtain Environmental Clearance

TEC).

Accordingly a joint committee consisting of Sindhu Radhakrishnan, Chief
Environmental Engineer, Regional Office, Kerala State Pollution Control Board,
Trivandrum, ffid Dr. Deepesh V., Scientist-B of Regional Directorate (S), Central
Pollution Control Board, Bangalore was constifuted vide proceedings No.
PCB/HOIEE4A.IGT/OA 7Il20l9 dated 05.08.2019. The copy of the Order is
submitted and marked as Annexure (1). The joint committee along with
supporting offrcials, Smt. Nisha S.N., Assistant Environmental Engineer, Kerala
State Pollution Control Board and Sri. Nikhil Y. Kumar, Field Assistant, Central
Pollution Control Board visited the site (Phase III Technopark, Trivandrum) on
21.08.2019. The committee conducted a discussion with the representatives of the

7

\:,qL cFiii:t



2

project proponents and Technopark aqthorities, led by Sri. Madhavan Praveen,

Deputy General Manager (Projects), M/s Technopark. The construction project in

question is the Phase III development of Technopark, Govt. of Kerala in Attipra

Village, Trivandrum Taluk, Trivandrum District. As informed by Technopark

authorities, Phase III development consists of a) SEZ zone for information

Technol ogyl Information Technology Enabled Services (IT/ITES) project and b)

Non-SEZ zone for commercial.cum official complex in the Technopark Campus.

Technopark has assigned the development project in both zones to,various private

ventures. M/s. Dragonstone Realty Pvt. Ltd. is assigned with the construction works

in the Non-SEZ plot.

M/s. Dragonstone Realty P\4. Ltd. has applied for Environmental Clearance

for the project showing 1,33,491 Sqm built up area in3.9375 Ha Non-SEZplot on

April 2018. Accordingly Environmental Clearance was granted on 7'h June 2019 for

total plot area 3.9375 Ha, Flooi Space Index (FSI) area I,24,353 sqm and total built
up area of 1,33,497 sqm. The project consists of commercial retail shops, offices

and supporting infrastructure facilities. The copy of Environmental Clearance is

submitted and marked as Annexure (II).

It was further stated by the Technopark authorities that the project proponent

has applied for Environmental Clearance for increasing the built up area from

1,33,491 sqm and their application is under consideration of relevant authorities.

Environmental Clearance for SEZ area was obtained by M/s. Technopark

themselves in the year 2010. The extension of Environmental Clearance validity

and further expansion in SEZ areawas granted vide F.No. 2l-19912017-IA-III dated

15th Jun e 201 8 by MoEF&CC, which is still valid. The relevant Environmental

Clearance expansion is submitted and marked as Annexure (IID. During site visit,

committee observed construction activities in the SEZ plot and relevant

photographs are submitted and marked as Annexure (IV).

However, in the Honorable NGT order dated 3010712019, the Environmental

Clearance granted for the expansion works in SEZ has been referred to erroneously

as the Environmental Clearance granted to M/s. Dragonstone Realty P\rt. Ltd. who

is assigned with construction works only in the Non-SEZ plot of 3.937 Ha. Since

the project was in Non-SEZ area. the project proponent applied for Environmental

Clearance directly and for all other projects in SEZ Environmental Clearance was

granted to M/s. Technopark, Trivandrum.



Site visit

The Joint committee along with represe,ntatives of Technopark and project
proponents visited the Non-SEzplot which is the zubject of OA of 7112019.

. The Joint committee observed that Construction for partial fencing with Gl
sheets was carried out.

r No continuing consftrrctipn was observed in the above plot.

. Mud road was constnrcted along the perimeters. [t was reportgd that works
has been stopped after NGf directives dated 30.07 .2019,

. Mounts of soil measuring 2.5 - 3.0 m was dumped in the peripheries of plot
for earth fitling and levelling since it is low lying nrea.

o Stagnated pools of rain water were observed in the plot. No drains,

connected to the plot was obserued. Photographs of the site is submitted and

marked as Annexure (V).
o It is also submitted that IWs Draganstone has not submitted application for

Consent to Establish to the State Pollution Contol Board, yet.

All that stated above are tnre to the best of my knowledge, information and belief.

Dated this the 24n day of AugustzDlg.

Sindhu Radhalaishnan
CHIBF' EITVIRONMENTAL ENGIIIEER
Kerala State Pollution Control BoardCentral Pollution Control Board

Solemnly aflirmed and signed by the deponent who is known to me on this
t}re24h day of August 2019.

Dr. Deefsh V.



BEFOR,E THE HONOURABLE NATIOI{AL GREEN TRIBU]IAL
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Original Apptication no. 7 ! | 2Ol9

AppHcant Sri. Sanjeev S.J.,
Piesiden!
Environmentd Protection and Reseat'ch Council

Vs
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VERIFICATION

WE, Dr. Deepesh V, Scientist B, Regional Directorate (S), Cental

Pollution Control Board, BANGALURU and Sindhu Radhakrishnaq

Chief Environmental Engineer, Kerala State Pollution Control Board,

Regional Office, Thiruvananthapuram, do hereby veriff on this the 24n

day of Muy 2019, that all what is stated above are tme and correct to the

best of our knowledge information and belief. -

Dr

Scientist B

Sindhu Redhakrishnan

Chief Environmental En gineer
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issue o f finvirclnmental clearance to M/s. Dragonstone Realty Pvt Ltd-

constitution of cornrnittee - Sanctioned - orders issued.

KT]RALA STA-I'E

PCB/r{O/E,[14NGT/O. A'l | 12019

POL,L..U'IION CON'I'ROI, BOA RT)

Dated: 05/08/2019

Read:l.orderdated30lo7l20lgino.A.Nb.7ll2019oftheFlon'ble
National Creen'l'ribunal

2. F.-mail dated 05/08/2019 from CPCB'
ORDER

.l.he Hon.ble National Creen ]'ribunJ has registered Originat Application

No.TlilgregardingissueofEnvironnrentalClearancetoM/s.Dr.agonstoneRealty

PvtLtd|orsettingupofCommercialCumofficeComplexProjectat-|echnopark
ThiruvananthaPuram Di strict'

ribunal vide reference ( I ) ordered to submit a

ntatives of CPCB' Regional Office' Chennai

frv
ancl State polrution Control Board about the status of the project on the ground

lcvel which may bc Iurnishecl within one month by c-mail at juelicial-ngtt?gov'in'

Vide ref.erenc e (T CpcB has informecl that Dr. Deepesh has been nominated to the

.bove colrmittee. [n compliance with the order issured by the I lon'ble NG'I"' a

comnrittee is hereby constitutcd with the followi'rg members.

I . Dr. f)eepesh V.,
Scicntist B, CPCB RD,

Bengaluru

? The chief [:nvironmental lrngineer, Regional office,
'f 

h iruv an anthaPuram

-l.he committee shall file a Joint Status Reporl about the status of the

pro.f ect as grou'd level within one month befbre the Hon'ble National Green

'l'ribunal by e-mail incompliance of the order read above'
sd/-

'l'o

MFIMBt*:FlcRE'I'ARY
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Government of lndia
Ministry of Environment, Forest and Climate Change

(lA lll Section)
Indira P aryavaran Bhawan,

Jor Bagh Road, New Delhi - 3

Date: 7th June, 2019

M/s Dragonstone Realty private Limited
9, Belhaven Gardens, Kowdiar.
Thiruvananthpuram - 695003 (Kerala)
Email: binu@synergvi nd. com

Subject: Froposed Gommercial cum Office Complex project at Technopark
Phase-3 Campus in (Non-SEZ plot) Sy. Nos.z91li(part), 290/3(paitl A
others, Viflage Attipra, Taluk & District Thiruvananthapuram,'-Kerala
by M/s Dragonstone Realty Private Lim ited - Environmental
Clearance - reg.

Sir,
This has reference to your online proposal No. IfuKUNCP/747021201g dated

21't Aprif , 2018, submitted to inis n4inistry foi grant of Environmental Cfearance (EC)
in terms of the provisions of the Environment lmpact Assessment (ElA) Notificaiion,
2006 under the Environment (protection) Act, 1996.

2 The proposal for grant of environmental clearance to the project 'Proposed
Commercial cum Office Complex project at Technopark Phase-3'Campus in (Non-
9EZ plot) Sy. Nos. 29o12(part), 290/3(par1) & others, Viltage Attipra, Taiuk & District
Thiruvananthapuram, Kerala promoted by M/s Dragonstone Realty Private Limited
was considered bylhe Expert Appraisal Committee (lnfra-2) in its i2nd meeting held
on 2-4 July, 2018. The details of the project, as per the documents submitted by the
project proponent, and also as informed during the above meeting are as under.-
(i) The project is located at 08"32'57.39"N (Latitude) and 76"52'48.g4'

(Longitude)

(ii) The project is fresh project for construction of commercial cum Office complex
project. The total plot area is 3.9375 ha, FSI area is 1,24,353 sqm and total
construction (built-up) area of 1,33,491 sqm The project will comprise of
Commercial retail shops and Offices with supporting infrastructure facilities
shall be developed. Maximum height of the building is 90.25 m.

(iii) During construction phase, total water requirement is expected to be 41 KLD
which will be met by stored rain water in pond/tanks water for construction
and KWfuTechno park supply for meeting the domestic water requirement.
During the construction phase, mobile STP will be provided for disposal of
waste water. Temporary sanitary toilets will be provided during peak labor
force.

(iv) During operational phase, total water requirement will be 4OS KLD. Total
domestic water demand of the project is expected to be 320 KLD (which
includes fresh water requirement of 174 KLD from Kerala Water

Prcrposal Ncr, lA/KL/NC P 17 47 021201 I
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Authority/Rain water and recycled water. Wastewater generated (256 KLD)
uses will be treated in STP of total 308 KLD capacity. 231 KLD of treated
wastewater will be recycled (213 KLD for flushing, 5 KLD for gardening and
13 KLD for makeup water required for cooling towers attached with HVAC
system. No treated water will be disposed in to drain.

(v) About 1,612 kg/day solid .waste will be generated in the project. The
biodegradable waste (967 kg/day) will be processed in bio-gas generation unit
/ bio bin system and the non-biodegradable waste generated (645 kgiday) will
be handed over to authorized local vendor.

(vi) The total power requirement during operation phase is 8,493 kW and will be
met from Kerala State Electricity Board & DG Sets (standby) and total power
requirement during construction phase is 500 KVA and will be met from
Kerala State Electricity Board & DG Sets (standby).

(vii) Rooftop rainwater of buildings will be collected in RWH tanks with appropriate
capacity for harvesting afterrfiltration.

(viii) Parking facility for 1,217 Cars + 1,521 two wheelers is proposed to be
provided against the requirement of 1,217 Cars + 1,521 Two wheelers
respectively (according to local norms).

(ix) Proposed energy saving measures would save about 23% of power.

(x) No Eco Sensitive areas are located within 10 km radius.

(xi) There is no court case pending against the project.

(xii) lnvestment cost of the project is Rs. 540 Crores.

(xiii) Employment potential about 3,500 jobs.

(xiv) Beneflts of the project: The project woufd provide better offices facilities with
commercial retail shopping area with supporting infrastructure facilities and
amenities to the people. Direct and indirect employment opportunities. The
potential for employment and access to new services may draw people to the
area around the project. There will be an increase in economic activity and
employment for the local community, local skills development. Employment
opportunities generation and Revenue to the State.

3. The projecVactivity is covered under item 8(a) 'Building and Construction
Projects' of the Schedule to the EIA Notification, 2006 and its amendments, and
requires appraisal at State level. However, due to non-existence of SEIAA/SEAC in

Kerala, the proposal is appraised at Central Level by sectoral EAC.

4. The EAC, in its 32nd meeting held on 2-4 July, 2018, after detailed
deliberations on the proposal and submisslon made by the project proponent, has
recommended for grant of Environmental Clearance to the project. As per

recomrnendations of the EAC, the Ministry of Environment, Forest and Climate
Change hereby accords Environmental Clearance to the project 'Proposed

Commercial cum Office Complex project at Technopark Phase-3 Campus in (Non-
SEZ plot) Sy. Nos. 29}12(part), 290/3(part) & others, Village Attipra, Taluk & District
Thiruvananthapuram, Kerala promoted by M/s Dragonstone Realty Private Limited,
under the provisions of the EIA Notification, 2006 and amendments/ciroulars issued

Ftoposal No. ItuKUNCP 17 47 O?12Q18
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thereon, and subject to the specific and general conditions as under:-

PART. A - SPEGIFIC CONDITIONS:

The project proponent shall obtain all necessary clearance/ permission from
all relevant agencies including town planning authority before commencement
of work. All the construction shall be done in accordance with the local
building byelaws.

Consent to Establish/Operate for the project shall be obtained from the State
Pollution Control Board as required under the Air (Prevention and Control of
Pollution) Act, 1981 and the Water (Prevention and Control of Pollution) Act,
197 4.

(iii) The approval of the Competent Authority shall be obtained for structural
safety of buildings due to earthquakes, adequacy of flrefighting equipment etc
as per National Building Code including protection measures from lightening
etc.

Topography and natural Drainage

(iv) The natural drain system shogld be maintained for ensuring unrestricted flow
of water. No construction shall be allowed to obstruct the natural drainage
through the site, on wetland and water bodies. Check dams, bio-swales,
landscape, and other sustainable urban drainage systems (SUDS) are
allowed for maintaining the drainage pattern and to harvest rain water.
Buildings shall be designed to follow the natural topography as much as
possible. Minimum cutting and filling should be done.

Water requirement, Gonseruation, rain water Harvesting, and Ground Water
Recharge

(v) As proposed, fresh water requirement from Kerala Water Authority/Rain water
shall not exceed 174 KLD.

(vi) A certificate shall be obtained from the local body supplying water, specifying
the total annual water avaifability with the local authority, the quantity of water
already committed the quantity of water allotted to the project under
consideration and the balance water available. This should be specified
separately for ground water and surface water sources, ensuring that there is
no impact on other users.

(vii) The quantity of fresh water usage, water recycling and rainwater harvesting
shall be measured and recorded to monitor the water balance as projected by
the project proponent. The record shall be submitted to the Regional Office,
MoEF&CC along with six monthly Monitoring reports.

(viii) At least 2A% of the open spaces as required by the local building bye-laws
shall be pervious. Use of Grass pavers, paver blocks with at least 50%
opening, landscape etc. would be considered as pervious surface.

Installation of dual pipe plumbing for supplying fresh water for drinking,
cooking and bathing etc and other for supply of recycled water for flushing,
landscape irrigation, car washing, thermal cooling, conditioning etc, shall be
done.

o

(i)

(x)

Proposal No. lA/KUNCP /7 470212018
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(x) Use of water saving devices/ fixtures (viz. low flow flushing systems; use of
low flow faucets tap aerators etc) for water conservation shall be incorporated
in the building plan.

Separation of grey and black water should be done by the use of dual
plumbing system. In case of single stack system separate recirculation lines
for flushing by giving dual plumbing system be done.

Water demand during construction should be reduced by use of pre-mixed
concrete, curing agents and other best practices referred.

(xiii) The local bye-law provisions on rain water harvesting should be followed. lf
local bye-law provision is not available, adequate provision for storage and
reeharge should be followed as per the Ministry of Urban Development Model
Building Byelaws, 2A16. Adequate no. of rain water harvesting tanks shall be
provided for harvesting after flltration.

(xiv) As proposed, no ground water shall be used during construction/ operation
phase of the project.

(xv) Any ground water dewatering should be properly managed and shall conform
to the approvals and the guidelines of the CGWA in the matter. Formal
approval shall be taken from the CGWA for any ground water abstraction or
dewatering.

Solid Waste Management

(xvi) The provisions of the Solid Waste (Management) Rules, 2016, e-Waste
(Management) Rules, 2016, and the Plastics Waste (Management) Rules,
2016 shall be followed.

(xvii) Disposal of muck during construction phase shall not create any adverse
effect on the neighboring communities and be disposed taking the necessary
precautions for generaf safety and health aspects of people, only in approved
sites with the approval of competent authority.

(xviii) Separate wet and dry bins must be provided in each unit and at the ground
level for facilitating segregation of waste. Solid waste shall be segregated into
wet garbage and inert materials. Wet garbage shall be composted in Bio gas
generation planV bio bin system. As proposed 500 sqm area shall be provided
for solid waste management within the premises which will include area for
segregation, composting. The inert waste from group housing project will be
sent to dumping site.

(xix) Any hazardous waste generated during construction phase, shall be disposed
off as per applicable rules and norms with necessary approvals of the State
Pollution Control Board.

(xx) A certificate from the cornpetent authority handling municipal solid wastes,
indicating the existing civic capacities of handling and their adequacy to cater
to the M.S.W. generated from project shall be obtained.

Sewage Treatment Plant

(xxi) Sewage shall be treated in the STP based on MBBR Technology with tertiary
treatrnent i.e, Ultra Filtration. The treated effluent from STP shall be

(x)

(xii)

FYoposal No. IA/KUNCP 17 470212018
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recycled/re-used for flushing, gardening, HVAC Cooling. As proposed, no
treated water shall be discharged to Municipal drain.

(xxii) The project/activity shall be dove tailed with the sewerage collection and
disposal facilities to be created by the Municipal Corporation/Competent State
Authorities so that all sewage generated in the construction and operation
phases is disposed accordingly. Necessary permission from the Municipal
Authority shall be obtained.

(xxiii) No sewage or untreated effluent water would be discharged through storm
water drains.

(xxiv) The installation of the Sewage Treatment Plant (STP) shall be certified by an
independent expert and a report in this regard shall be submitt'ed to the
Ministry before the project is commissioned for operation. Periodical
monitoring of water quality of treated sewage shall be conducted. Necessary
measures should be made to mitigate the odour problem from STP.

(xxv) Sludge from the onsite sewage treatment, including septic tanks, shall be
collected, conveyed and disposed as per the Ministry of Urban Development,
Central Public Health and Environmental Engineering Organization
(CPHEEO) Manual on Sewer,age and Sewage Treatment Systems,2013.

Energy

(xxvi) Compliance with the Energy Conservation Building Code (ECBC) of Bureau of
Energy Efficiency shall be ensured. Buildings in the States which have notified
their own ECBC, shall comply with the State ECBC. Outdoor and common
area lighting shall be LED. Concept of passive solar design that minimize
energy consumption in buildings by using design elements, such as building
orientation, landscaping, efficient building envelope, appropriate fenestration,
increased day lighting design and thermal mass etc. shall be incorporated in
the building design. Wall, window, and roof u-values shall be as per ECBC
specifications.

(xxvii) Energy conservation measures like installation of CFLs/ LED for the lighting
the area outside the building should be integral parl of the project design and
should be in place before project commissioning. Used CFLs, TFL and LED
shall be properly collected and disposed off/sent for recycling as per the
prevailing guidelines/rules of the regulatory authority to avoid mercury
contam ination.

(xxviii) Solar, wind or other Renewable Energy shall be installed to meet electricity
generation equivalent to 1o/o of the demand load or as per the state level/ local
building bye-laws requirement, whichever is higher. Follow super ECBC
requirement of ECBC 2017 and provide compliance report.

(xxix) Solar power shall be used for lighting in the apartment to reduce the power
load on grid. Separate electric meter shall be installed for solar power. Solar
water heating shall be provided to meet 20% of the hot water demand of the
commercial and institutional building or as per the requirement of the local
building bye-laws, whichever is higher. Residential buildings are also
recommended to meet its hot water demand from solar water heaters. as far
as possible.

Proposal No. lAi KUNC P 17 47 O2l2O1 I
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(xxx) Use of environment friendly materials in bricks, blocks and other construction
materials, shall be required for at least 20o/o of the construction material
quantity. These include Fly Ash bricks, hollow bricks, AACs, Fly Ash Lime
Gypsum blocks, Compressed earth blocks, and other environment friendly
materials. Fly ash should be used as building material in the construction as
per the provision of Fly Ash Notification of September, 1999 and amended as
on 27th August, 2003 and 25th January, 2016. Ready mixed concrete must be
used in building construction.

(xxxi) A certificate of adequacy of available power from the agency supplying power
to the project along with the load allowed for the project shall be submitted.

Air Quality and Noise

(xxxii) Construction site shall be adequately barricaded before the construction
begins. Dust, smoke & other air pollution prevention measures shall be
provided for the building as well as the site, These measures shall include
screens for the building under construction, continuous dusV wind breaking
walls all around the site (at least 3 meter height), Plastic/tarpaulin sheet
covers shall be provided for, vehicles bringing in sand, cement, murram and
other construction materials prone to causing dust pollution at the site as well
as taking out debris from the site. Sand, murram, loose soil, cement, stored
on site shall be covered adequately so as to prevent dust pollution. Wet jet
shall be provided for grinding and stone cutting. Unpaved suffaces and loose
soil shall be adequately sprinkled with water to suppress dust.

(xxxiii) All construction and demolition debris shall be stored at the site (and not
dumped on the roads or open spaces outside) before they are properly
disposed. All demolition and construction waste shall be managed as per the
provisions of the Construction and Demolition Waste Rules, 2016. All workers
working at the construction site and involved in loading, unloading, carriage of
construction material and construction debris or working in any area with dust
pollution shall be provided with dust mask.

(xxxiv)The diesel generator sets to be used during construction phase shall be low
sulphur diesel type and shall conform to Environmental (Protection)
prescribed for air and noise emission standards.

(xxxv) The gaseous emissions from DG set shall be dispersed through adequate
stack height as per CPCB standards. Acoustic enclosure shall be provided to
the DG sets to mitigate the noise pollution. Low sulphur diesel shall be used.
The location of the DG set and exhaust pipe height shall be as per the
provisions of the Central Pollution Control Board (CPCB) norms.

(xxxvi) For indoor air quality the ventilation provisions as per National Building Code
of lndia.

(xxxvii) Ambient noise levels shall conform to Commercial Standard both during day
and night as per Noise Pollution (Control and Regulation) Rules, 2000
Incremental pollution loads on the ambient air and noise quality shall be
closely monitored during construction phase. Adequate measures shall be
made to reduce ambient air and noise level during construction phase, so as
to conform to the stipulated standards by CPCB / SPCB.

AnnLLut'.{D
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(xxxviii)A management plan shall be drawn up and implemented to contain the

current exceedance in ambient air quality at the site.

Green Cover

(xxxix)No tree can be felled/transplant unless exigencies demand. Where absolutely

necessary, tree felling snalt be with prior permission from the Tree Authority

constituted as per the Kerala Preservation of Trees Act, 1986 (Act 35 of

19g6), old trees should be retained based on girth and age regulations as

may be prescribed by the Forest Department. Plantations to be ensured

species (cut) to species (planted)'

(xl) A minimum of 1 tree for evFry 80 sqm of land should be planted and

maintained. The existing trees wiit oe counted for this purpose. The landscape

planninj should includJ plantation of native species. The species with heavy

foliage, broad leaves and wide canopy cover are desirable- Water intensive

and/or invasive species should not be used for landscaping' Where the trees

need to be cut with prior permission from the concerned local Authority,

compensatory plantation in the ratio of 1:10 (i.e. planting of 10 trees for every

1 tree that is cut) shall be done and maintained, Plantations to be ensured

specles (cut) to species (pl,anted). As proposed 5,906 sqm area shall be

provided for green area development'

Top Soil Preservation and Reuse

(xli) Topsoil should be stripped to a depth of 20 cm from the areas proposed for

buildings, roads, pau"d areas, and external services. lt should be stockpiled

"ppropii"t.ty 
in designated areas and reapplied during plantation of the

proposed vegetation on site.

Transport

(xlii) A comprehensive mobility plan, as per MoUD best practices guidelines

(URDpFl), shall be prepared'to include motorized, non-motorized, public, and

private networks. Road should be designed with due consideration for

environment, and safety of users. The r,oiC system can be designed with

tn*t" t;::ffi''j, 

'o"0" 
with proper segregation of vehicutar and pedestrian

traffic.
. Traffic calming measures
r Proper design of entry and exit points'

(xriii) o .",",'*Ti:? :"#il:11.::iJ:#il';:",.se1!ion pran sha, be drawn up

to ensure that the curr6nt level of seruice of the roads within a 02 kms radius

of the project is maintained and improved upon after the implementation of the

project. This plan should be based on cumulative impact of all development

and increased habitation being carried out or proposed to be carried out by

the project or other agencies in this 02 Kms radius of the site in different

scenarios of spac" 
"n-d 

time and the traffic management plan shall be duly

validated and ceftified by the State Urban Development department and the

Prooosal No. lA/KL/NCP 17 47 O2l2Q18
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p.W.D./ competent authority for road augmentation and shall also have their

consent to the implementaiion of cornponents of the plan which involve the

participation of these departments.

(xliv) Vehicles hired for bringing construction material to the site should be in good

condition and should have a pollution check certificate and should conform to

applicable air and noise emission standards be operated only during non-

peak hours.

Environment management Plan

(xlv) An environmental management plan (EMp) as prepared and submitted along

with the Form-1/1A snatt be implemented to ensure compliance , with the

environmental conditions spbcitieo above. A dedicated Environment

Monitoring Cell with defined functions and responsibility shall be put in place

to implement the EMp. The environmental cell shall ensure that the

environment infrastructure like Sewage Treatment Plant, Landscaping, Rain

Water Harvesting, Energy efficiency and conservation, water efficiency and

conseryation, so-lid waste management, renewable energy etc' are kept

operational and meet the required standards. The environmental cell shall

also keep the record of environment monitoring and those related to the

envi ron ment i nfrastructure'

Others

(xlvi) provisions shall be made for the housing of construction labour within the site

with all necessary infrastructure and facilities such as fuel for cooking, mobile

toilets, mobile STP, safe drinking water, medical health care, creche etc The

housing may be in the form of temporary structures to be removed after the

comPletion of the Project

(xlvii) A First Aid Room shall be provided in the project both during construction and

operations of the Project'

(xlviii) The company shall draw up and implement corporate social Responsibility

plan as per the Company's Act of 2( 13'

(xlix) As per the Ministry's Office Memorandum F.No. 22-6512017-lA'lll dated 1''

May 2018, and proposed by the I roject proponent, an amount of Rs' 5'4

Crore (@1.0% of project Cost) shall be earmarked under Corporate

EnvironmGnt ResponsiUitity (CER) for the activities such as Waste

Management, Promotion of Education, Healthcare, Water Conservation,

Infrastructural Development etc. The activities proposed under CER shall be

restricted to the affected area around the project. The entire activities

proposed under the CER shall be treated as project and shall be monitored-

The monitoring report shall be subrnitted to the regional office as a part of half

yearly compliance report, and to the District Collector. lt should be posted on

the website of the project proponent'

PART B - GENERAL CONDITIONS

AnYl(vuvt Ct

o A copy
website

of the environmental clearance letter shall also be displayed on the

of the concerned State Pollution Control Board. The EC letter shall

Proposal No A/K 8
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also be displayed at the Regional Office, District Industries centre andcollector's office/ Tehsirdar's office for 30 days.

(ii) The funds earmarked for environmental protection measures shall be kept inseparate account and shall not be diverted for other purpose. year-wise
expenditure shall be reported to this Ministry and its concerned Regional
Office.

(iii) Officials from the concerned Regional Office of MoEF&CC who woutd bemonitoring the implementation of environmental safeguards should be givenfull cooperation, facilities and documentsidata by ih" project proponents
during their inspection. A complete set of all the documents submitted toMoEF&CC shall be fonruarded to the concerned APCCF, Regional Office of
MoEF&CC

(iv) In the case of any change(s)'in the scope of the
require a fresh appraisal by this Ministry.

project, the project would

(v) The Ministry reserves the right to add additional
subsequenfly, if found necessary, and to take action inc
environment clearance under the rrovisions of the Envir
Act, 1980, to ensure effective i plementation of the
measures in a time bound and sati;factory manner.

(vi) All other statutory clearance$ such as the approvals for storage of diesel from
Chief Controller of Explosives, Fire Department, Civil AvirtLn Department,
the Forest conservation Act, 1980 and the wildlife (protection) Act, 1 g72 etc.shall be obtained, as applicable by project proponents from the respective
competent authorities.

(vii) These stipulations would be enforced among others under the provisions of
the Water (Prevention and Control of Pollutio-n1 Act, 1974, the Aii (prevention
and Control of Poflution) Act 1981, the Environment (Protection) Act, 1986,
the Public Liability (lnsurance) Act, 1991 and the EIA Notification, 2006.

(viii) The projec veftise in at least two local Newspapers widelycirculated of which shall be in the vernacular languageinforming t Seen accorded Environmental Clearance and
copies of c available with the State Pollution Control Board
and may also be seen on the website of the Ministry of Environment, ForestandClimateChangeatTh;advertisementsha||be
made within Seven days from tlre Oate of recerpt of the Clearance letter and a
copy of the same shall be forwarded to the concerned Regional Office of this
M in istry.

(ix) Any appeal against this clearance shall lie with the National Green Tribunal, ifpreferred, within a period of 30 days as prescribed under Section .,16 of the
National Green Tribunal Act, 2010.

(x) I "opy 
of the clearance letter shall be sent by the proponent to concernedPanchayat, Zilla Parisad/Municipal Corporation, Urban Local Body and theLocal NGO, if any, from whom suggestions/ representations, if any, werereceived while processing the propoJat. The clearance letter inlrr also be put

on the website of the company by the proponent.

Proposal No lA/KL_/NCpt7 47OZIZO1B
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(xi) The proponent shall upload the status of compliance of the stipulated Ecconditions' including results of monitored data on their website and shallupdate the same periodicafly. lt shall sim{tlneously be sent to the Regionaloffice of MoEF&CC, the respective zonal office lr ipce and the SpcB. Thecriteria pollutant levels namely; SpM, RSPM, SOr, NOx (ambient levels aswell as stack emissions) or Critical sectoral parameters, indicated for theproject shall be monitored and displayed at a convenient location near thernain gate of the company in the public domain.
(xii) The environmental statement for each financial year ending 31"t March inForm-V as is mandated to be submitted 

v' 'v'r 'v v ' ' 
,^"concerned State pollution Cg-ntrol Board as ent(Protection) Rules, 1g86, as amended subs thewebsite of the company along with the status of compliance of EC conditionsand shall also be sent to the respective Regional offices of MoEF&cc by e-mail.

5' This clearance is subject to orders/final outcome of the Hon,ble NGT in theoriginal Application No. 875 of 2018 in the matter of Thomas Lawrence Vs state ofKerala and in original Applictliqn No, ]1 & zolg in the matter of sanjeev s J,President Environmental Piotection and Research council Vs state of Kerafa,

AnnL%uye Qt

- lt -
Page l0 of l()

6. This issues with the approvar of the competent Authority.

(Kushal Vashist)
Director

1) The secretary, Department of Environment, Government of Kerala,Thiruvanantpuram.

2) The chief conservator of Forests and Member secretary, Kerala czMA,Science & Technology (A) Department, Sasthra Bhavan, pattom,
Thiruvananthapur am - 4.

3) The Chairman, Central Pollution Control Board, parivesh Bhavan, CBD-cum-Office Complex, East Arjun Nagar, Delhi _ 32
4) The Mernber Secretary, Kerala State Pollution Control Board, pattom p. O.,Thiruvananthapuram _ 695 004, Kerala.
5) The Addl' Principal chief conservator of Forests (central), Ministry ofEnvironment, Forests and climate change, Regional office (sz), Kendriyasadan, 4th Froor, E&F wing, il Brock Koramangara, Bengaruru - 560034.
6) Guard File, Monitoring File.

7) MoEF&CC website.

(Kushal Vashist)
Director

h'oposal No. ItuKUNCP/74702t2018 :,: - .
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F hlo 2 1 -1$tll?01 ),-lA-lll
$cvflrnrrr*nt oi lnclia

Mtnrstry ut [nvirr:nnrent [:nrest and Clrmate Oharrqe
(lA lti .$ectionl

lndira Paryavaran Rhnwsr"i
Jor Bagh Road, New Delhi - 3

Date 1$rf' ,ir..,ne, :lil18

M/s Teshnopark
Park Centre" fechnopark CarnS:url
Trivandrum . 695581 iKerata)
Im ai I pri va$ atarr(O*qy.lprgyiULcorl

subject; Expansion of t?llTEs prnject at Technopark campus, viltage
Kulathos)r. Thiruvananthapr.rrarn Fistrict, Kerala by M/s Technoparli -

Environmental Cloararrce - rsg.
Sir.

This has rc4975/zo1l iJatecJ
30rn Oecernber. nnrentar ciearance
(EC) in terms Assessment rFtA)
Nctification, 200

(i) The project is l*catecJ at 08.3J'3S.$t"tr,,l to O8''3?'55.4I"N (L*tituclei 
"1ird,16"52'42.S6"H tr: 16.SZ'S:? St)"F (l..r:ngitLicle)

(i') To,R was granter3 by [doh:F0i] vr{Jcr. l*tier No I t{o jl]"lgtit017.lA.Ui fi,q,.r.,'
1 (J"' Aueust, :?i_tJ i

(iri) 1f,,, prnlt*,,t l$ Expansion r:f ng l1-/tl'H{j SEZ Pralect [:nvirolnrerii
Clearance ohtained for the P irr:rn MciEF&CC vide Ord*r Nr:. t1"
?11?009-lA tll deted 38 05 ?010 for n built-up area of ? uq2.009 s(+nl arld iflu
constructton fsr the approv*ci F)rCIj+ct it$ p€r the *xrstlng EC is tr'l prggr*ss

{iv) lhe total p}cit ilr€il r$ '1..18,)Oil.*qnr FSI arear is 2134?.? $(.1ril anil iotni
construction (built-up) aree of .l 40,000 sqrn The prolect wrll conrprisc nf
l1'/lI'E$ hLrililirigs shall be c{errelor:r:rd Maximuilr height of tne i:ui6)rnc1 is iit,r rrr

(v) f)rurirrg con*trtictinn phase. totai water requirement is ex[rectecj to he gll NLtl
wltich wtll lre mst by stnred rain water tank water fr:r constr"l,ctioil ancJ / K*raj;l
Wster Aut y ing the wate Furing
the canstr e, STF w icJ*c1 vi.ss1e
water Ten ta rvill he urirrg ij,

(vi) Dr-lring aperalional phase, tr:tal water demand af the pro;ect rs expect*cj fr-r iit.
1'20t) KLD llvhich incltrtJcs fferiir !vilfrr reqLrrrement of 936 KtDl and tl-r*

be rriet by the 864 l(LD t{ecyclecl Water" Wastewater gf;r}Rfare$
uses wrll he trsated in sTF of to{al 115e KLD capacrty ss4 ltLU rrf

l"rr)i(!$,)i fi(, ,r.;\ \i.:)alt\t1.)iij. 
f , .;..

-[L*
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treated was witl be recycled {S00 KLD for f}ushing. 50 KLD ror
gardening & for makeup water req. for cooling towers attactred with
HVAC systenr. Abcut no treated / untreated water will be disposec ,n te
municipal drain.

(vii) be d in r The
I be d in b Bratlcii
biod* waste i$ 6;iii
local

(viii) The total power requirement during operation phase is 10.50 MVA anu'ovrtl hu
met frorn Kernla $tate Flecrricfty Board & DG ssts (standhy) anct tatar ;:nw*r
rgqulrernent during cortsttuctlon phase is C).5 MVA and witl be met tranr Fieraii*
State El€etflcity Hoard & qG $ets istandhy),

(ix) buildings will he nollecterj in RWH tanks with appruurrate
g afte.r flltrstion.

(x) Pa i ,884 four and 1,e60 two wheeleru r$ proFosed ioSe t the req of t,6S3 Cars and 659 Two wheeiers
re*pectively {***ording tCI t*ea{ nnnns}.

ixi) Propcrsod energy saving mea$urss would save eboutzSo/o of power.

(xiii No E*o $ensitive area is tocated within 10 km radius

{xiii} There is no coufi ca*e pending ugair,r*t the project.

{xiv) lnvestment Cost of the project i* Rs. &50 Crqres.

{xv) HmBtoyment potentiat abdut 2$,*0U 1ohs.
(xvi) opport to th* $

obs to ons in it
social r 0f th* i

pCIpuletrt)rl

I l'he prcrjecUactivity is unrJer item 8(b) 'Townshrp *6{J ,&ieir
Development Projects' of the le t0 the EIA Notification. a00S ar"id it$

. and requires app $tate levei. due to nan*existen**
AC in Herala, the I is apprais tral Leve{ by sevtnrnl

thereon, and subiect to the specific and generai conditions as under:*

tt) Th I oht$in ail n cl ilofr.iall ng towrr plan or msnyof on shall ne a lacni
buildrng byeiaws.

PIi)IX)tiv j s"q!,li/ii!"/i'icF.€{rlt.:i0 i :
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(iCI Consent to Establish/Operate for the prnlect shatl be ohtainecl from tfr* $tate
Fnllution Contrcll Eoerd es requir"ecl und*r tlre Air lFreventir:n anrJ Corrtr*i o$
trotlution) Act, 1981 and the Water (Frevention and Contrnl of Frllr*rti*nr A*1.
1 9r4.

(iii) The approval t:f thc Conrpetent Authority shall be obtained far stru*luisl
safety of buildings due to earlhquakes, adequacy of firefigtrting equrpnrent etr
as per National Building Code including protection measures fronr fight*-rninc
etc

Topography and natural Drainage

(iv) The natural drarn systern shor-rld lre nraintained fcrr ensunnq ur]restrir:teg rir)nr

of u'rater No constructron shall be atlt:wed to r:bstruct the naturai i,{rain*lg*
ttrraugh the site, nn wetlanci an* wfiter br:rJres. Ctreck danrs. brc-swales
It:rtdscape, anrJ otlrer sustatnahie urban clrainage $V$tftms iSiJDS) are
allOwed for nraintaining the dratnage pattsrn and to harvest rarn water
tsr;lrldrngs st"retl be designed to tnllow tlre natural topography as filucl') a*c

pcssibfe. Mininrunr cutting and filling sholrld be done

Water requirement, frongeruation, rain water Harvesting, and Ground Water
Recharge

(v) A* progrosed, fresh water requirernent from Kerala Water Author:y:Ra,rr *.a:er
shall not exceed S3S KLD

(vi) A eertificate shall be obtair.red fronr the local body supplying water. specrfyrng
'tfle totsl annua} water availability with the local authority. the quantrty of uiarer
sfr*ady cornrrtitted tfre quantity of water ailotted ic the proleci under
consideration and the balance water avarlat:ie Tlrrs snor,id Lre soecrired
sepia;31*1U for grortnd water and surface water soLrfces cosLlrrflo that ihere rs

rtr: rrni:act 0rr ottr{)r rJ:iilrs

(viil Jlrer quantity of fresh water usage, lvater i-ecyclrng and rarnwater narvestr;rg
slrall bei nreasureid ancJ recorded to nronitcr the water hralance as projected hy..

ths project proponerri The recorrJ shall be subnritted to the Regionai CIffice.
McEF&flC along rvith six nronthly Monitoring reports

(viii) /\t leasi 20% of tfre open spaces as requir-ed by the local br-iilrjing lrye-i;:rvs
sh;:ll be pervious LJse of (iras:. pavers. paver blct:ks wrth iat lenst *i-l'l.l
opgnin!. lanllscape etc woulcJ be ,tonsrderecl as pervious surfacel

(ix) Instaltation of detai pipe plumbing for supplyrng fresh walter fi::r crrrrhrrrg.
cCIsking and bsthrng etc and other for supply of r:ecycled water for fiushrng,
lendscape irrigation, csr washing. thermal coCIling. conelitiorring etc shslt |re
dt:ne

(x) U*e of water ssvtns devrces/ fixtures (via, Inw flow flushing syslerns, ils* clf
low flow faucets tap aerators etc) for waier conservatiurr stri.rll b* incorliclat*'d
in the building plan.

(xi) $eparation of grey and btack water *lrould be done by the u.$# {rf $rrsl
plunrbing system [n case of single stsck syslern $eparate rscirculation irnes
for flushing by giving duat plumbing system be done

txiii Water demand during con$tructisn shquld be recjuced by r-rse af pre-rnrxed
concrete, cuiring Rgents and otlrer hest practices referrecj.

(xiii) Tlre local bye-law provrsrons on iain water harvestrn,J shcLricJ b* foilcw*ii l{
loc;a{ i:ye-law provrstt)tt is rot avarlable adequarte provisron far stur$u* i.rnri
recharge slrottld be followecJ as per tfre lvlrnistrV of Urtran Develr:Fnreirt Med$r

i)li)l)ilSitl llr! ii.,{i;l;i-!J,$*rrr:.)J(t .
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Buit$ng Byelaws, 2016. As proposed rain water haruesting tanks shall be

provided.

(xiv) As Bropossd. no ground water stralt be used during construction/ operati*n
phas* af the project.

{xv) -ffitHH

acliin *r
dewatering

$slid Waste fiilanegenrent

(nrr) sf tm $o[d Wasle {}da ste
Rules, 2CI16" and tfte Fla s$-

?0'16'ehan'he

fintil}

sitee w-ith tfte approvel of'ss authority.

will be sent to dumping site.

{xix} tuiy haaar generate phase, shall be
off as per rules and ry aPProvels of
Follution Csnfol Board.

(mr) A Forn the cCIwrpsteni handting rnunicipal sclid wastes,
indicating the eivie capacities sf handling and thelr adequ*cy ts sater
to the [r.S.W. genera,ted ftom pr*iect shall be obtained.

Traafu*ent Ptant

0od) hall STP TechnotogY wi sr:Y

i;G. Th nt frorn STP hw

Gardening Ho trested wEtsr

@iil eosectiun and
ompetent Sta*e
and nPeration

phacas ie accorldlns{y. Neeeseary perm,ission fom the M*n$cip*}
Authorfty shalt be obtained

pcxiti) No e or untre.*Fd ef{tusrt water weuld be discharged through etomr
water drains.
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{xxv) Si*dg* fra6 the o,rrrite sewage ircatnr{snt, includrng septic tanks, strali b*

collect*d, cnrrveyed and dispuseri as per the Ministry of Urban De rrt'

Central Public Heelth and Hnvironment*l Hngineering 0 *tl

TCFHEEOJ Manr-rat nn $ewerage and $ewnge Trealment Systems, ?013

Hnergy

(xxvi) Cgnpliance with the f;nerg.v Cr:ns*rvattcrt Builtltng Cr:cie inCBC) or Birtti"tt; ::i

Irrergy Fffit:iencr,r sliall he ensurei) [1ut{drrtgs iri the $tates whit]h ha've rtc;ltlind

therr owrr FCEIC shall corlp.iy wilri the State [.CBC Outdoor arl'J i:,tn'itl'iorr

arna iighting shali bt1 l.Fll ir:nc*pt of passtv* solar iles,tgn that minrnttz*

st16f_gy coniunrption in buildrngs i:y using design el*ments, .such as Sullnttt$

onemation, landscapinE. etficid'nt r:ililding envelope, aprpropriate f*trestratiori

in*reaseci elay lightlng riesign and thermsl m8$$ *tc sha.ll be incor;':nrated in

thq: buitding ie$tgn Watl windew and rosf t"t-v6[ues shait be a$ p*r H{:Bti

speciflcatir.:nx

(xxvir) tlnergy cons+rvatic)n nreasurErs iike instullatior"r r:f ("lFi.si L'Fl-t for the llgf\iir'\ti

the area or,rtside the i:urlding shor.ilrJ Lre integral part oi th(} pro;ert clesllri trfl*

shoulcj be in place befure pl'u1*"t comrnlsslonrng Used CFLs' TFL and Lfur

Ehnll be pro$efly collecteel anci disposed off/serrt for recycling &s Pef lhe

pr*vailirrg gurdetin*slrutes of th* reEul€tory authority to avold mercurv

ccntamination,

(xxviiilSqrlar. wlnd ot other Rnnewable F:nergy slr,tll be instaltec to meet electrr:tt'r

generation equivnfentto 1% oitne demanci lrra$ or as perthe state level/ l;;ai
burliJinq i:'yn-laws requirenrent, '"vfttcf1ever lS irigher Foliow Stjpel ECBC

recluirement r:t h:cBC ?01'/ ancl provide conrpltanc.e reirort

(xxix) Solar power slrall be usec1 for li$hl,irlg in the apartnrent. to rsc1uce tlre po''vct

t,f,ect of"I gricl Separate slectnc ni*ter *lrull be instatled for solar power' $t:ler

water lreatinq shail be prcrviclecl tr:: meet )J0% nf the hot water demand rt th*:

cgrnnrercial and instrtutional burlcllng {.tr E$ 6:clr the requiren-rent of the lucal

lrurlcling trye-lav*s wirrchever r$ higher. Resicientiai huildirrgb .'rrP ;il>ci

r$comrllericlecJ to nre*t its hclt wat*r d*nland frrlnr sol.lr watef hu)tt)r$ as t*lt

a* posstblt:

(xxx) Use of en'Jircnrnent frrencily mateilais rn Lrricks irloc:ks and o nsiru(:lit'rll

materidls. shall be requireel for nt least 20% crf the cons I rnat*riai

quantity. These lnclude Fly Ash hric;ks. trallnw bricks, AAC Ash Ltnte

Gypsum L:toclr,s, Comprresser.J eadh ht*cks, and athnr environrnent frit*nelly

materials Fly ash sfroulqJ be used es hliilcllflg niaterial in the cor\strticttiln a*",

per the provisicln otflly Ash l"loti{rc,lrtiorr of Se.pterntrer. '1$98 and amenc*r-l it)

on ?Ith August. ?003 ancJ 
.}stf'.lanriery ttt16 Roady nrixed cunctete otusi h*

uged in lrr-rildrng ccrnstrilctiort

{xxxr) ,{ ce*rtrthtte *f adequai:y *f availahi r frorn the agency supplying power

1c the projcct along with'the load all r the prcject *[ali Lt* subnrifted.

Air Quality and Noise

(xxxii) Constructicln srte shall be adequately barricade<J befote the rlrn'iitrLrft:llGri

b*grns Dust. snrgke .* other air pollutior"r ;rtevenii*n nleasurfl$ $hilll iie:

provided for tht tiurtding as well ;rs llre srte."Th*sc n1fla$u[es sfiail Itit:i;tili:

sc:reens for tlre br-rildrng uncler cciirstrirction ootrtinrtous dusti vlind breatr'irtu

raralis all arourrd th* srte iat leasl 3 n\eter heignt) Flasilcltarpaultrt *ir**i
cclvgrs shalt he prclvrded for v*hii;hEs bringing in sancl, cenreflt, ITlufr$nl clnd,

tl
i,rrJ$rr.;iil :\rr .\i: i":.:'r',,:,*\, :,:r.'ir tti^kf\'.

- /s-
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other construction materials Sr$ns i* causing dust pollution at the site ;*s w*ii
as taking out debris from the *i{e. Sand, rnunanl, loose soil, cem*ni stme*i
on site shall be ccvered adequately $c as to prevent clusi potlutiun. \\'et 1*,1

shall be provided for grinding and stune cutting. Unpaved surfa*ss an* i*tt**
soil shall be adequatety spnnkled with water to st.tppress dust.

(xxxrtl) All corrstructron and dernoiiticw dehrrs shall be stored at the $tts i*il$ nr:i
dunrped on the reiads or open specss outslde) hefore they are ilroperl^!'
disposed. All dernolition and c*nstruction waste shall be menaged o$ per th**
prr"rvisieins of ftr* Construction .?nd Demolitipn Waste Rules. 201S All ls,i;tke{i$

workinu at the construction sitr, i*rrd rilvolvt*rj in tnading. iinloadtils. oan"iags ,l:$

cclnstructrcn materiai and construction debris or worl<ing In atny alrsit ''vtilh lJi.isi

pollution shalt be prrrvirjed with ,-1tist mask

(xxxrv)The dresel gerr*rator sets to i:rs used dunlrg construction phas* :;ileli Dd lcw
sutphur diesel type arrd ..shal} cunfonl to Envtronnrental iPrcteetilrni
prescribed fpr air and noise enrissi+n standards.

{xxxv} The gft,seous emissions frpm DG set shatl be dispersed through ad*qu*ts
stack heighi a$ per CPCB stansiards. Acoustic enclosure shall be prcvided tit
the DG sets tr) mitigate the nclse potlution. Low sulphur diesel shail br:: r:u*<:
The locqtion sf the DG set +lrrd eNlrallst pipe height shaii [re as per tn$
provisions uf the Sentral Pol|"rtron Control Board (CPCB) norrns.

(xxxvi) Fnr indosr air qr"rality the ventrlatior: provi*ions as per National Building Cs${*
of India.

{xxxgil Ambtent nsis€ levels she{lrcanfoffn ts Commerciatr Standard bs}th dunng cir*y
and night ss per Noise PCIltution {Control and Regulation) Rules" ?SCi)
Incremental p*fhltion loeds on the smhient air anri nolse quaiity shsli ${i
clossly monitored during con*truction phase Adequate rrlea$ur$s siii*ii i..,+"i

macie to reduce embient air and n$rse level ciuuing construr:tion pnast' $D ar:

to r:onforrri to tJre stipr-rlated st.andaids by CPCB i SPC$

(xxxviiilA rTtanaganlent plan shal! bs drawn up and implernenteo to conlnin tirqr

current exceedance in ambient air qualltv al the site

Sr*en Cpver

(xxxiNlA n-rirrinrum crf 1 tree for err$fy S0 sqni of land shpi-tlc [re p:latrtu$ firiii
maintained, The *xrsting trses will {:e counted fsr this purpose Prstsi*nr.:t*
should be given to ptanting native specres. Wtrere the trees neec to ile ci:l
cfirnp€nsstory plantation in tir* r-etin of '1:3 {i e, piantirig of 3 trees ior *vnry i
tree that is cut) shall be done and maintained. As proposed fi,S5$ $q$r ar$s
shail be pr*vided for green aree deve{opment.

Top $oil preserv*tion and Reuse

txl) Topsoil shcuid be stripped to n depth of ?il {;m frorfl tite areas proposeci fr':ri

buildings, roeds, paved areas. enc} *xtern*l services lt shcruici be stt.*kpiierii
sppropnately in designated areas and reapplied during plantatton slf tftt:
proposed vegetation on site

Trenspont

(xti) A comprehensive mobility pi*n a$ per MoUD best praetices girr$eiin*$
(URDpFl), shall be prepared t* inciude rrtotorised. nofl-motorized. putr{ic, and
private networks. Rr:ad *ho*irJ b* designed with due c;onsideraticn fpt

, .:i

',ii,i'.' il[i il'. 
-: :'



e{mr"r€';{urd i -i ,'l

environrnent, and safety r:t users The road $yslem can b* designeci with
th*se basic criteria.

. Hiergrrhy *f r.CI*ds with prnper segregatron of vehicuiar and pe,Jestri.rtt
h'afftc

* Traffrc *alrnrng measllres
. Pruper desrgrr oi entry and sxtt ncrnts
. Parking norms a$ pef locai ieguletion

(xlii) A detaited traffic managsment and traffrc deccngestion plnn shall hs drawin r-lp

to ensure that the cllrrent level of servlce of the rosds wlthtn a 05 knrs rsdrus
cf the prolect is maintainect and inrprrsyg6 upon after the rmplernentati*n uf the
pruject. This plan shor:ld he bas*ri cn cunrulative irnp:act of all cJeveluptttettt
and increased habrtatron bei;rg c*,.rrscj out or propose'J to be r-arleci ot.il. il'i,

t{re project or rrther agenctes in this 05 Kms radius of the site rn differ.ent
sc*;rarir-;s r-rf space and tirrre an* the traffrc malragement 5-rlan sraii De '1,u1'i

valldated anii cerlifrecl Lr,1 the 
'State 

Lliban Deveioprnent ,Jepartnrent atrcj ,ite
F VV tJ i corrtpetent aurthcrity fnr ruad auenrerrtation ancl :;hall atso llavr. tnetr
consent to the rnrpiementatron o{ con'rponents of the plan nihrch tnvelve ihe
parlropatrort of these departnrents

(xliii) Vehicles hired fur bringing 0onstrr;ctrurn nratenal io the stte shouici [re ,n glcri
candrtir:n and shor-rld have a pollution cl'reck ctlrtrficate and should ccnfcrnt tLr

appiicable arr and rrclise smtssrorr standards be operatecl only durtng nor
peak houlrs.

Environmsnt menagernent Flan ,

(xliv) Ari envirennrental fll&rtagelnent pian iHMpi fis prc)pareld ancJ stLbntitt+,cl ai*itg
with tl're lillA Repori shall be impternented to ensure compltanco with itrs
environmental conditions specified abovs. A dedicated Envtronm€nt
lvlonitoring Celt with definwd functrrrns and resportsibr]rty shall be pirt in piace
tei implement tlre HMP. The envirunmental oell shali *nsure that thet

envirunnrent rnfrastrurcture like Sewage Treatrrtent Plant. I ands*aprng. lt'rrn
W*ter Harvesting,. EnergV efficren*y anqj conservatron. water effictency nn*
conseruatiein, sulid waste mansgenrent. r.enewable snergy efc are kept
operational ancl nieet the requued standards l-he environrn*ntal *ell sna{l
al** keep the rscord of envrronmenl ilrofiitoring and those relatetl to titn
enl,i r on nrent rnfraslrircl.r.i r e

Others

(xlv) Provrsioris s[ra]i i:* n-rads for tlre ht:L"r:sriru of nr:rislrur;tir-:rr lal';otit 'rolttftilt ll-ti" rlrt$
wltlr all n$cessary infrastructure aird tacilities such as fuel fot cookittg. rYioilris

tnrlets, rnobile $TF safe drinhrng 'tvater, nredical healtl-t caf*. cfeche ctc ll"re

hcusing nray be in the forrrr of tei"nporary $trrrctures to be renloved after thq
completion of the proj*ct

(xlvl) A First AicJ Roonr slrall lre providert in the project buth during cnnstru*ttort ortl
OFlsrstions of thr* prolect

{xlvii) The corrrpany shnll clraw rrtrr arlri irnplement cCIrporate sociai fle-cpoltsibti*y
plan as per ttr* Cr:mpany s Act r-rf il01ii

(xlviii) As per the Ministry's Office Menroranclunt f;f'J*.22-6t'/21)1?.lA.lil ctnterJ'!ur
It*4ay ?018, the prmject preponertt [s r+qiJired to prepare and impt*rn*nt
Corpcrate Hlnvironnnerrt lQesponsihi{ity {GER) Ptan. As per the ssid OM, {unds

@*.50% of tfre total project cast shall be earmarked for tht* activtitprl',\{
i'ttrirrrs;il ii$ ir';;:rilr:""1"'-""' ' ' 't 

....
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A *n{ x{'r Y{. ,3 }
proposed under CIER, The acti roposed under cER shatl he resrrister:

to the affecteci alea around the

(l) A copy of the Bnvlronmental cie be di
\ / 

website of the concerned State ' The

atso be d d at the sl dusiri

Collector's T*hsitdar' for 30 daYs'

tii)Thkecjtalprotecliorrmeasure*shalih*k*ptttl
$eancJiveR*dforotherpurparisY+al-'*js*
ax be s N,linistry and its concerned R*gion*i

Office.

(iii )

Bangalore.

(iv) ltr the case pf any change(si isr the scope of the project' the pt o;ect wcltiid

require a fr*sh appraisal by this Minis ry

(vi The Minl*try reservts ths risht tCI al res

subsoquently. it t"ond necessafu' *n*. in the

environrrle#d*grgnq* under th€ 'svi nv cr''ri

Act, 1986, to en*ure rnentation of the suggested safeguar*

mBasu|'as in a time bo ctory rnenner'

(vi) Alt uther statutnry clearances sr-rch as the approvals for storage of diesei frcrrl

chief cor1t oir*1- of Explosives Fire Department. civrf Avration ilepartme*i.

the Forest Conservation Act, 1980 and the Wilotife (Proteclron) Act, lsi'? sti;

shntt be obtain*d, as applicahte by prolect proponents frorn the respectirte

comPetent authorihes'

{vii) These stipulations woutd be enfor e i

the Water(Preventron and Csnfol A .1

and Controi ot trollution) Act 1981, lt)

the pubtic tiability (tnsurance) Act, 1$S'1 an<j the EIA Notificaiiorr.2S0$'

(viri) I he prt:iect proponent $nali adve al loca v

circuiated ln tne region, one of sh the *
cor onm d

rnade within $even daYs from the

coPY of lf"re same shell be forward
Banga{ore-

..:-.\ shall tie with the National Gr+en Tirburral. ii\rA'r$'y$a$prescribedundersectianis*ftht

(x) ,".'"F:iil*r1t 
n t

any, from u e

pr,;rvil

-ts ji -s,I'T



t"e*cived while proeessing th* propusat. The elemrance letter stia{l also be put
on the wetrsite of the company by the proponent.

We{l ae stack emissions} or critrcal seetoral parameters. indicsted far the
ect shall be and drspla a convenient location rrear the
n gate of the n the public n

{xii} The environmental staternent for eact'r flnancial year ending 3t*' Marrh i,n

Fsrm-V as is mandated to he *ubrnltted by the project proponent to tlre
' ooneernerd $tate Potlution Contrs{Besrd as prescribed under the Envlronrnent

(Prcteetion) Rr.rlee. 1$86, as amended subsequently, shall also be put or1 the
wehsite of the company along with the status of comphance of EC condrtrons
and shall alss he sent to the respective Regional Offices of MoEF&CC by e-
ms{f

5. This rssures wrth the appraval of the Conrpetent Authorrty

$opv- Xgr

1) The -tecretary. Deprartnr*r\t of Err'rironnrent. OovErrrrn*ni lf Ker.riir
Ttrir uvarra r r1.5lilr;: rrr.

d .{xff'{# {r*j

e]

7\

(Ku )
r

4) Member Secretary. Kerala State Pollutian Oontrol Board. Faltonr p.fr 
,

Thiruvananthapuram . 695 004. Kerata.

Cliief Corts*rvator of Ftrests and ttilsnrher Secretary. l{erala CZMA, $i:ren(:$ .S

T*r:lrnc:tocty (A) i-)*prartm$nt, $astlrrl* ghsvsn. patt*m. Thiruvananthapr.:r"anr-cf

The Chatrman. Csrttral Poltutiorr Cc-.ntrot Board Parivesh Bhavarr CBD-uunr...
Offlil$ Corrr6:lex, [:irst Ar]rrn FJ;lqar t]eihi - l{2

Adr^jl Prin':ipal Cfrr*f Oorrcervartrlf r:ri For**sts ((ientral) Mrrristry of Eirvil,lr'rrnent
For*sts and Climate [hange. Regiorrai Office i$Z). Kenclriya Sadar]. rltl-r Fll,nr
H&F Wrng, ll Elonk Koramangala, tlnngaiuru".SFj0034

Guard Fife. Muritorino Fils

{Kushal Vashist}
ilirector

il)ru1:x:ii;+ii :tl.) : ! \i ii,\r'ri-. \/ r,i. .'

M'afrF&CC website



ANNEXURE IV

Construction activities in the Special Economic Zone (SEZ), Phase lll expansion of Technopark,

Trivandrum

ar-



ANNEXURE V
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TECHNOPARK PHASE III CAMEUS

-

korcr.o coNSTR'rTroN sire
Or Nl.. DRAa0NSToNL FcRuT> Fvr uri)

VACANT PLOT AVAII-ABTE

f,m sEz

NON-SEZ

R,EVISION

DATE

; Actual Area can be computed
only after the survey.

NON-SEZ ROAD

SEZ ROAD

2.05 Acres for Rlin Water
Haruesting

R-48

13-07-201823


